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Coal based Fertiliser Plants in Bihar
and W. Bengal Coal Bearing Aress

1847 SHRI CHITTA BASU: Wil
the Minuster of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether any feambility study
has ever been underlaken for esta-
blishing coal-based fertilizer plants
m Bihar and West Bengal Coal pear-
ing areas, and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
and (b) A techno-economuc feasib.li-
ty study for setting up a coal based
fertihzer plant at Gaddi, Bihar 'was
prepared by the Fertihizer Corpora-
tion of India  The West Bengal Gov-
ernment had also submutted to the
Central Government a  project-cum-
feasibililty report for setling up a coal
based fertilizer plant in the  publie
sector ;n the Ranigan)-Duigapur belt

Piesently two large sized fertili-
7er plants based on coal mre under
implementation at Talcher in Orissa
and Ramagundim in Andhra  Pra-
desh These plants are expected to
be commussioned in the second half
of 1978 It 1, proposed to watch the
performance of these two coal based
plant, before planning any additional
capacity based on coal

Conversion of Bangalore-Guntakal
line from Metre Gauge to Broad Gauge

1848 SHRI S R REDDY: Will the
Minister of RAILWAYS be pleased to
state,

(a) what 18 the time target for con-
version from Metre Gauge to Broad
Gauge of the Bangalore-Guntakal
li.ne;

(b) whether 1t 15 a fact that work
on the project stopped recently,

(c) if so, what are the reasons for
the same, and
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(d) what steps are being taken tu
expedite the project?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN), (a) The construec-
tion of a parallel B. G. rail link from
Guntakal to Dharmavaram and con-
version of Dharamavaram to Banga-
lore ine from MG. to B G 15 ex-
pected to be completed by 1980, sub-
ject to timely availability of adequa-
te funds

(b) and (c¢) The work on the pro-
1ect 15 1n progress and has not betn
stopped

(d) Efforts are being made to se-
cure a higher annual outlay for ex-
pediting the work on this project

Propozal to revive Law Commission

1849 SHRI MUKHTIAR SINGH
MALIK Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) whether there 15 any proposal
under consideration of th¢ Govern-
ment to revive the Law Commission,

(b) f so the personnel ot the Com
mlsntm;

(c) the date by which this Com.
mission will start functioning, and

(d) the financial implications there
of?

THE MINISTER OF STATE IN THE
MINISTRY OI' LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV) (a) The Eighth
t.aw Commission has been reconstitu-
led for a period of three years from
1st September 1977 tg 31st August,
1980

(b) The Comrussion will consist of
four Members including the Chairman
and the Member-Secretary ghn P
M Baksh),, Member-Secretary of the
previous Commission has already been
appointed gas Member Secretary of
the present Commussion  Steps are
being taken to appoint the Chairman
and other Members

(¢) The Commission will start fun-
ctioning ag soon as the Chairman and
other two Members of the Commis-
sion are appointed.

(d) The estimated annug] expendi-
ture 15 Rs 2,14,000/- for the Commis-
sion and Rs 6,20,000/- for Secretariat
agsistance and other expenses

Adoption of Children

1850 SHRI EDUARDO FALEIRO.
Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state;

(a) whether 1t 18 a fact that Mus-
Iims, Christians, Parsis and members
of communities other than Hindus
cannot legally adopt a child in India,

{b) whether the inability of the
minonty commumuties to go in for
legal adoption has grave implications
for those intercsted in adopting child-
icn

(¢) whether the Adoption of Child-
ren Bil] has becn treated so far with
pluin indifference and 1t has made
haidly any progress keeping would
be adoptive parents on tenter hooks

(d) whethe1 the Indian Couneail of
Social Welfaie has piesented a Memo-
randum to the Prime Minister urging
him to take early steps in this matter;
and

(e) 1f so, what are the broad out-
lines of this memorandum and what
action 18 contemplated in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV) (a) The postion
stated 1s generally correct Under the
Hindu Adoptions and Maintenance
Act, 1856, adoption 1s permitted
amongst—

(1) Hindug by religion;

(uU)Buddhusts, Jalns and Sikhs;
and

(m) Persons domiciled {n India
(excluding Jammu & Kashmir) who





